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PART-IV 
GOVERNMENT OF MEGHALAYA 

LAW (B) DEPARTMENT 
------- 

NOTIFICATION 

The 17th January, 2025. 

No.LL(B).204/84/Pt/5. – The Meghalaya Town and Country Planning (Amendment) Ordinance, 2025 
(Ordinance No. 1 of 2025) is hereby published for general information. 

 

MEGHALAYA ORDINANCE NO. 1 OF 2025 

Promulgated by the Governor on the 16th January, 2025. 

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 17th January, 2025. 

THE MEGHALAYA TOWN AND COUNTRY PLANNING (AMENDMENT) 

ORDINANCE, 2025 

AN 

ORDINANCE 
 

further to amend the Meghalaya Town and Country Planning Act, 1973. 

Whereas, the Legislative Assembly of Meghalaya is not in session and the Governor is satisfied that 
circumstances exist which render it necessary for him to take immediate action: 

Now, therefore, in exercise of the powers conferred by clause (I) of Article 213 of the Constitution, the 
Governor of Meghalaya is pleased to promulgate in the Seventy fifth Year of the Republic of India the 
following Ordinance, namely. - 
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1. (1)  The Act may be called the Meghalaya Town and Country Planning  
               (Amendment) Ordinance, 2025. 

(2)  It shall have the like extent as the principal Act. 

(3)  It shall come into force at once. 

2. After sub-section (16) of section 2, new sub-sections shall be inserted as 
follows: 

"(17) "Town and Country Planning Scheme" means a layout plan for a 
particular area within the designated planning area, conceived within the 
framework of the Master Plan. If any, providing detailed proposals, 
indicating the manner in which the use of land and development therein 
shall be carried out." 

(18) "Town and Country Planning Officer" means the Officer not below the 
rank of the District Urban Planner appointed by the State Government." 

(19) "Local Area Committee" means a Committee notified by the State 
Government for advising the Town and Country Planning Officer to plan, 
design, and implement the Town and Country Planning Scheme." 

(20) "The Director" means the Director of Urban Affairs Department, 
Government of Meghalaya." 

(21) "Tradeable Development Right" means a development right to trade the 
potential of a plot designated for a public purpose in a plan under this Act, 
expressed in terms of total permissible built-up space calculated on the basis 
of Floor Area Ratio (FAR) allowable for that plot, for utilization by the 
owner himself or by way of trade by him to someone else from the present 
location to a specified area in the plan as additional built-up space over and 
above the permissible limit in lieu of compensation for providing land for 
development projects as part of the Town and Country Planning Scheme." 

 

 

 

 

 

 

Short title, extent and 
commencement 

Amendment of section 
2 of Meghalaya Town 
and Country Planning 
Act, 1973. 
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                                                                                                                            D. LYNGDOH,            
                                                                                                           Joint Secretary to the Govt. of Meghalaya, 
                                                                                                                         Law (B) Department.  
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Dated: Raj Bhavan, 
Shillong, the 16th January, 2025. 

Dated: Shillong, 
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